FORM B

PuBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
VYVA APPARELS (INDIA) PRIVATE LIMITED

SI. No. | PARTICULARS DETAILS

1. Name of corporate debtor Vyva Apparels (India) Private Limited

2. Date of incorporation of corporate debtor 19-04-2012

3. Authority under which corporate debtor is ROC MUMBAI
incorporated /registered

4. | CIN U18202MH2012PTC229892

5. | Address of the registered office and principal ~ |A-2, Yogi Smruti, st Floor, Park Road,
office (if any) of corporate debtor Vileparle (East), Mumbai-400057

6. Date of closure of Insolvency Resolution 28-04-2024
Process

7. Liquidation commencement date of CD 01.05.2024

8. Name and registration number of the IP CA Bharati Daga
acting as |iquidat0r IBBI/IPA-01/IP-P01963/20-21/13070

9. | Address and e-mail of the liquidator, as bharteedagal008@gmail.com
registered with the Board

10. | Address and e-mail to be used for 94B, Palash Tower, Veera Desai Road,
correspondence with the liquidator Andheri west, Mumbai 400053.

liquid.vavya@gmail.com
11. | Lastdate for submission of claims 31.05.2024

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered the
commencement of liquidation of the \Vyva Apparels (India) Private Limited on 29" March 2024.

The stakeholders of Vyva Apparels (India) Private Limited are hereby called upon to submit their claims
with proof on or before 31 May 2024, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Date: 03" May 2024

Place: Mumbai

- /A Bharati Manoj Daga

Reg. No.: IBBI/IPA-001/IP-P-01963/2020-2021/13070
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New Delhi: Central and State GST
officers will meet on Friday under
the chairmanship of Revenue
Secretary Sanjay Malhotraand are
likely to discuss various issues like
stricter registration norms to deter
fake companies set up to evade
taxes, sources said. The meeting
comes within days of GST
collections scalinga record high of
%2.10lakh crorein Aprilon the back
of strong economic momentum,
increased domestic transactions,
tighter audit and scrutiny. en

ICCT to lead taskforce
for e-trucksinIndia
|

New Delhi: The International
Council on Clean Transportation
(ICCT) on Thursday said the
Ministry of Heavy Industries (MHI)
has set upan EV taskforce in which
the research agency will lead
matters related to electric trucks
and supportinginfrastructure.
The MHI has set up this taskforce
in collaboration with the FICCI,
Society of Indian Automobile
Manufacturers, Cll and other
agencies, ICCT said. oursureau

‘CCI cannot charge interest on
penalty without a demand notice’

SEMINAL RULING. Delhi HC’s clarity on interest calculation alters CCl penalty dynamics

KR Srivats
New Delhi

In a significant ruling, Delhi
High Court (HC) has said
that interest on penalties im-
posed by the Competition
Commission of India (CCI)
can only be calculated after
the competition watchdog
makes demand for penalty
recovery and not when it ini-
tially finds infringement of
the Competition Act.

Put simply, Delhi HC has,
in the Geep Industries order,
held that CCI cannot charge
interest on penalty unless it
had raised demand notice.

Interest on penalties will
not accrue from the date of
CCP’s initial finding of in-
fringement. Instead, interest
will start only when CCI is-
sues a demand notice for
penalty recovery, the Delhi
HC has ruled.

DEMAND NOTICES
This is going to affect CCI in
a number of old cases where
demand notices have not
gone out, said competition
law experts.

This is because demand
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LEGAL TANGLE. This will affect Competition Commission in a
number of old cases where demand notices have not gone out,

said competition law experts

notices are issued upon ex-
piry of limitation. Where
cases are stuck in appeal, no
demand notices are issued.

GEEP INDUSTRIES CASE
In the Geep Industries case,
the company challenged the
CCI’sdemand for interest on
the penalty from the date of
the original decision of in-
fringement finding in 2018.
The Delhi HC, however,
sided with Geep Industries,
stating that interest should
be calculated from the date
CCP’s formal demand notice
was issued in 2023 for recov-

ery of penalty after an appel-
late court confirms the in-
fringement funding, but
reduces the penalty.

Dinoo Muthappa, Partner,
Talwar, Thakore & Associ-
ates (TT&A),alaw firm, said,
“On the issue of accrual of
interest on CCI penalties,
the Court has ruled that pen-
alty interest is not payable
until the CCI seeks recovery
of penalty from infringing
companies. Interest will not
automatically accrue from
the date of the original CCI
decision.”

The CCI typically gives

parties 60 days, which is the
limitation period for pursu-
ing an appeal, to deposit pen-
alties levied. The CCI’s de-
mand notice for penalty
payment can (per its regula-
tions) only be issued after
the expiry of the period gran-
ted by CCL

In many cases, parties
have preferred an appeal and
appellate courts have stayed
the CCI order and penalty
payment. As a result, CCI is
unable to issue a demand
notice.

“This judgment creates a
unique situation where des-
pite potential decades-long
appeals, no interest burden
is imposed on infringing
parties until the highest
court’s final decision and the
CCT’s subsequent notice for
recovery,” Muthappa told
businessline.

Some legal experts also
said that this Delhi HC judg-
ment may allow corporates
to optimise their legal
strategy in a sense they will
quickly appeal before expiry
of period of payment of pen-
alty, as a result of which in-
terest will be payable only
after final case.

India, New Zealand to collaborate in pharma, agriculture

Our Bureau
New Delhi

India and New Zealand are
likely to set up working
groups in sectors such as ag-
riculture, food processing,
storage and transportation,
forestry and pharmaceutic-
als to facilitate ongoing col-
laboration on key trade and
economic issues, per an offi-
cial statement.

In a series of bilateral
meetings in New Zealand
on April 26-27, the two

countries also sought to col-
laborate in area of pharma-
ceuticals and  medical
devices sector, including ad-
option of fast tracking of
regulatory process and
quality assessment of man-
ufacturing facilities using,
as appropriate, the inspec-
tion reports of comparable
overseas regulators.
“Greater sourcing of
medicines from India and
cooperation in medical
device sector was also dis-
cussed,” a statement issued
by the Commerce Depart-
ment on Thursday said.

Commerce Secretary
Sunil Barthwal, who headed
the Indian delegation, met
Minister for Trade of New
Zealand Todd McClay and
Acting Chief Executive and
Secretary of Foreign Affairs
and Trade of New Zealand
Brook Barrington. He parti-
cipated in the India-New
Zealand Business Council
(INZBC) and the 11th In-
dia-New Zealand Joint
Trade Committee JTC)
meeting.

Discussions also included
cooperation in horticulture
sector, including coopera-

tion in kiwi fruit sector, to
address issues of quality
and productivity, proper
storage in pack houses and
their suitable transporta-
tion, and the dairy sector.
“Once working groups are
established, India and New
Zealand will review the pro-
gress made by those work-
ing groups and the recom-
mendations  thereof at
regular intervals,” the re-
lease stated.

BILATERAL TRADE
The meetings addressed bi-
lateral trade matters of mu-

tual interest, including is-
sues related to market
access, non-tariff barriers,
and sanitary and phytosan-
itary measures on products
such as grapes, okra and
mangoes, mutual recogni-
tion arrangement in organic
products and simplified ho-
mologation including
through mutual recognition
of comparable domestic
standards for vehicles.

The two sides decided to
resolve these issues through
dialogue and cooperation
under the existing mechan-
ism of JTC.

Steel exports to Europe in FY24 rise 65% to hit 5-yr high

—
Abhishek Law
New Delhi

India’s steel exports to
Europe hit a five-year high in
FY24 with outbound ship-
ments hoveringat 3.3 million
tonnes (mt), up 65 per cent
y-o-y and nearly doubling
over a five-year period (from
FY20). However, the country
has suffered a setback when
it comes to exports to the
UAE, which hit a five-year-
low. Exports to South East
Asia have also slipped, Steel
Ministry reports accessed by
businessline show.

Competition from
Chinese exports have seri-
ously dented Indian mills’
prospects in the UAE and
Vietnam.

India’s steel exports stood
at 7.5 mt, up 11 per cent y-
0-y, buoyed primarily by the
rise in shipments to the EU.

Exports to the region are
dominated by three coun-
tries - Italy (1.7 mt), Belgium
(0.85 mt) and Spain (0.7 mt)
in FY24. Over the five-year

period, Italy saw exports in-
crease by 112 per cent; ex-
ports to Belgium more than
doubled from 0.4 mt; and in
the case of Spain, there was a
133 per cent rise in ship-
ments.

InFY23, exports to the EU
were at 2.0 mt level, while in
FY22 itwasat3 mt. InFY21,
when Covid-induced restric-
tions were being lifted glob-
ally, it was at 2 mt. In FY20,
the Covid year, exports were
1.5mt.

Indian steel mills have
held back HRC export offers
to Europe this week, market
participants said. The indic-
ative prices are around $625-
635/t.

“Supported by re-stocking
and a weak dollar, domestic
prices in the EU rose after
the Euro to US dollar ex-
change rate changed. Buyers
also held off on overseas pur-
chases due to long lead
times. This ended the down-
ward trend in European
prices that had been in place
since January. Despite lim-

ited demand, mills are expec-
ted to raise prices soon due
to the lack of import compet-
ition,” consultancy firm, Big-
Mint said in arecent report.

According to Ministry offi-
cials, sanctions on Russia
and lesser competition from
China made Indian export-
ers tap the European market.

Stainless steel demand
across some pockets such as
Germany, France, Poland,
Italy and Spain is also wit-
nessing some improvement
indemand.

However, Indian export-
ers lost market share in Viet-
nam and the Middle East, to
China. While price disparity

was a key reason, geo-polit-
icalissues too played a partin
changing the trade dynam-
ics.

COMPETITION FROM
CHINA

For instance, in FY21 and
previously, Indian exporters
were tapping Turkey. But
that has not been the case
FY22 onwards. Among other
West Asian nations, there is
less demand from the UAE
too. In FY24, exports were
0.5 mt, down 30 per cent y-
0-y (from 0.7 mt). Shipments
have practically halved over
this five-year period.

Vietnam, among top five
buyers of Indian steel till
FY22, is now a key seller of
steel. Till FY21, exports to
the country averaged 1.7-2.4
mt, making it the largest
buyer.

“Chinese steel is being re-
routed into India through Vi-
etnam, while Indian export-
ers are unable to compete in
these markets with China
where the selling price of
steel was less than their cost

‘Modi has insulted all women by backing Prajwal Revanna’

Haripriya Sureban
Bengaluru

All India Congress Commit-
tee (AICC) President Rahul
Gandhi alleged that the Pra-
jwal Revanna case was not a
sex scandal but a mass rape.
He also charged Modi of
openly supporting a “mass
rapist,” while his government
alsolethim flee the country.

Gandhi was speaking in
Shivamogga, Karnataka, at a
campaign rally.

“Prajwal Revanna rapes
400 women and makes videos.
This is not a sex scandal; it’s a
rape, and the PM on a open
stage is supporting the mass
rapist, he is saying if you vote
for him it will be of help to me.
Every woman here should
know that when the PM was
asking for votes he knew ex-
actly what Parjwal Revanna
had done. Every BJP leader
knew he was a mass rapist, but
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still supported him,” he said.

The Congress leader also said
that Modi, by supporting Re-
vanna, has insulted all the wo-
men and should apologise to
all the women in the country
for supporting a rapist. “The
BJP will do anything for
power,” he said.

Multiple videos, allegedly
sex tapes of Prajwal with sev-
eral women, were being circu-
lated among voters in Hassan,
even during the campaign.

Following this, a woman
who works in Prajwal’s Has-
san home submitted a com-
plaint, claiming that he and
his father, HD Revanna, had
sexually abused her on mul-
tiple occasions.

Prajwal, after the debacle,
has ‘fled’ to Frankfurt, Ger-
many. In a recent develop-
ment, per reports, father HD
Revanna had filed a motion
for anticipatory bail at the
People’s Representative
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Congress leader Rahul Gandhi

Court in Bengaluru after re-
ceiving a warning from the
Special Investigation Team
(SIT) signalling an impending
arrest.

Further in his speech,
Gandhi also said that the BJP
leaders have clearly said they
will change the Constitution
and eraseitaswell.

The Constitution clearly
says there should be equality
in India and reservations,
both of which the BJPis trying
to erase, and it is Congress’

job to protect it. Gandhi also
emphasised that the Con-
gress  government  in
Karnataka has successfully
implemented the five guaran-
tees as promised.

RAGA’S GUARANTEE

He also assured that if voted
to power, the partywill ensure
the successful implementa-
tion of guarantees announced
nationally.

The grand old party prom-
ised toprovide women1lakh
per year, a year of apprentice-
ship with 38,500 per month to
unemployed diploma holders
and graduates, along with a
promise of first right over new
jobs,alegal MSP,aloan waiver
and insurance settlement for
farmers, an extension of the
MNREGA scheme to urban
areas, a minimum wage of
%400 for labourers per day,
and a doubling of salary for all
female ASHA and Anganwadi
workers.

of production. It is a matter
of worry,” a Ministry official
said.

EXPORT MARKETS

Indian HRC export market
remained inactive and mills
withheld offers for Southeast
Asia and the Middle East
(ME) even in late April. The
domestic market is being pri-
oritised because of better de-
mand.

“For the Middle East, im-
ported HRC offers from
China and Japan remain very
competitive,” BigMint said
in its report, adding that
lower offers from other ori-
gins has further discouraged
Indian mills from exporting
there.

Chinese HRC offers were
around $575/t, while offers
from Japan were around
$580-590/t. In comparison,
Indian mills had quoted
around $ 595 - 600/t.

“Market demand in South-
east Asia remains weak while
geo-political issues in the
Middle East persist,” the re-
port added.
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Fintechs for streamlined digital reporting
to expedite unfreezing of pooled accounts

KR Srivats
New Delhi

Fintechs have urged the Fin-
ance Ministry, Home Min-
istry and State government
authorities to collaborat-
ively develop a digital mech-
anism that would quickly
help in unfreezing of the
nodal or pooled accounts
frozen by law enforcement
agencies (LEAs) on account
of any fraud complaints.

The absence of such a
mechanism impedes the
conduct of business and puts
fintechs into severe hard-
ships even if fraud com-
plaints related to small
amounts, they said at a re-
cent interactive workshop,
jointly organised by the De-
partment of Financial Ser-
vices (DFS) in the Finance
Ministry and Indian Cyber
Crime Coordination Centre
(I14C) in the Home Ministry
with LEAs, start-ups and
fintech ecosystem partners
in the Capital.

Some fintechs even sug-
gested that LEAs should not

freeze pool/escrow/BC set-
tlement accounts whenever
money is available in such
accounts.

A digital format for filling
in information that could be
of use to LEAs need to be
specified and this would, to a
large extent, reduce the sub-
jectivity at the hands of offi-
cials of these investigating
agencies. The immediate re-
action for LEAs is to freeze
pooled accounts, settlement
accounts where monies of
several customers are in-
volved, it was pointed out.

COST OF REPORTING

There is high cost of report-
ing and regulated entities
must be allowed to prefill
and report on cybercrime
portal, since it already has

more information than the
customer, it was submitted.

Fintechs are also under-
stood to have underscored
the need for automation to
bring down costs of support-
ing LEAs. There should also
be a dedicated channel to al-
low easy reporting of cases
from Regulated Entity to file
a First Information Report
(example, Zero FIR).

Meanwhile, 14C in the
Home Ministry is under-
stood to have made certain
general submissions, includ-
ing the need to ban the
concept of Buy Now Pay
Later. The need for stringent
regulation for new fintech
companies onboarding mer-
chants and partnering with
neo banks was also stressed,
sources said.

I4C is in favour of more
regulation for Neo Bank
partnerships and also the
need for better regulations
for credit card partnerships,
theyadded.

It was also submitted that
some of the cloud service
providers don’t share details
easily.

CBI not under control of Union, govt
can’t supervise its probe: Centre tells SC

Press Trust of India
New Delhi

The CBIisnotunder the “con-
trol” of the Union and the gov-
ernment can’t supervise
either the registration of of-
fence by the agency or its in-
vestigation, the Centre told
the Supreme Court on
Thursday.

The Centre’s submission
assumes significance as the
opposition parties have been
accusing the government of
misusing central probe agen-
cies like the CBI and the En-
forcement Directorate (ED)
totargetitsrivals.

PRELIMINARY OBJECTIONS
The Centre raised prelimin-
ary objections before a Bench
of justices BR Gavai and
Sandeep Mehta on the main-
tainability of a lawsuit filed by
the West Bengal government,
which alleged that the CBI is
goingahead with its investiga-

Renewable sources make up 71% of
power capacity addition in FY24

G Balachandar
Chennai

Renewable energy (RE)
sources contributed to 71 per
cent of the overall new power
capacity addition in 2023-24,
a report from CEEW Centre
for Energy Finance (CEEW-
CEF) revealed.

In FY24, a net power gen-
eration capacity of 25.9 GW
was added, a significant in-
crease from the 16.6 GW ad-
ded in FY23. Renewable en-
ergy led this growth,
contributing 18.5 GW of new
capacity, followed by coal/lig-
nite at 5.7 GW (22.1 per
cent). Notably, nuclear capa-
city (1.4 GW) was added for
the first time since FY17.

Solar  (grid-scale and
rooftop) remained the dom-
inant source of renewable en-
ergy capacity additions, con-
tributing 15 GW (81.3 per

cent) compared with 12.8
GW in FY23. Wind capacity
additions reached 3.3 GW
(17.6 per cent), up from 2.3
GWin FY23. Small hydro and
bio-power accounted for 0.3
per cent and 0.8 per cent,
respectively.

The total installed capacity
reached 442 GW in FY24,
with renewables accounting
for 143.6 GW (32.5 per cent)
and large hydro contributing
46.9 GW (10.6 per cent).
Coal’s share dropped below
50 per cent to 49.2 per cent
(217.6 GW).

Gagan Sidhu, Director at
CEEW-CEF, highlighted that
India’s challenge with renew-
able energy lies in scaling up
financing, especially to meet
the annual bid capacity. He
suggested unlocking the do-
mestic bond market for cor-
porate green bond issuances
asa catalyst for achieving this
scale.

tion without securing the pre-
requisite nod from the state.

However, the West Bengal
government countered the
Centre’s submission and said
once a foothold is given to the
CBI in a State, the ED enters
and this has huge ramification
onthe polity of the country.

The West Bengal govern-
ment has filed an original suit
in the apex court against the
Centre under Article 131 of
the Constitution, alleging
that the CBI has been filing
FIRs and proceeding with its
investigation, despite the
State having withdrawn the
general consent to the federal
agency to probe cases within
itsterritorial jurisdiction. Art-
icle 131 deals with the Su-
preme Court’s original juris-
diction in a dispute between
the Centre and one or more
States.

During the hearing on
Thursday, Solicitor General
Tushar Mehta, appearing for
the Centre, told the Bench
that Article 131 is “one of the

mostsacred” jurisdiction con-
ferred upon the apex court
and can’t be allowed to be mis-
used or abused.

He said the cases referred
to in the State’s suit have not
been filed by the Union of In-
dia. “The Union of India has
not registered any case. CBI
has done,” Mehta said, adding
that State has arrayed the
Union of India represented by
Secretary of the Department
of Personnel and Training as
partyinthe suit.

“CBI is not under the con-
trol of Union of India,” he
said.
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FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

A APPAR

S1. No, PARTICULAR:

OLDERS O
A) PRIVA »

DETAILS

1. | Name of corporate debtor

Vyva Apparels (India) Private Limited

2. | Date of incorporation of corporate debtor

19-04-2012

3. | Authority under which corporate debtor
is incorporated /registered

ROC MUMBAI

4. | CIN

U18202MH2012PTC229892

5. | Address of the registered office and

principal office (if any) of corporate debtor

A-2, Yogi Smruti, 1* Floor, Park Road,
Vileparle (East), Mumbai-400057

6. | Date of closure of Insolvency 28-04-2024
Resolution Process
7. | Liquidation commencement date of CD | 01.05.2024

8. | Name and registration number of the
IP acting as liquidator

CA Bharati Daga
IBBI/IPA-01/IP-P01963/20-21/13070

9. | Address and e-mail of the liquidator,
as registered with the Board

bharteedaga1008@gmail.com

10,/ Address and e-mail to be used for
correspondence with the liquidator

94B, Palash Tower, Veera Desai Road,
Andheri west, Mumbai 400053.
liquid.vavya@gmail.com

11.| Last date for submission of claims

31.05.2024

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered the
commencement of liquidation of the Vyva Apparels (India) Private Limited on 29" March 2024.
The stakeholders of Vyva Apparels (India) Private Limited are hereby called upon to submit
their claims with proof on or before 31% May 2024, to the liquidator at the address mentioned

againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. Al other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties. Sd/-

Date: 03° May 2024

Place: Mumbai

Reg. No.: IBBI/IPA-001/IP-P-01963/2020-2021/13070

CA Bharati Manoj Daga

BM-BME
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Extract of Audited Consolidated Financial Results for

the quarter and year ended 31 March 2024
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PUBLIC NOTICE
This is to inform the General Public that following share certificate of
Sumitomo Chemical India Limited having its Registered Office at
Building No. 1, Shant Manor Co-Op Housing Society Limited, Ground
Floor, Chakravarti Ashok X Road, Kandivli (East), Mumbai, Maharashtra,
400101 registered in the name of the following Shareholder/s have been

lost by them
Sr Name of the Folio |Cerificate| Distinctive No. of | Face
No. Shareholder No. No. No. Shares | Value
Asgerali Hasanali Ujainwala i y
1 Zehrabai A Ujainwala AQDD2790 | 352 | 208617-208886 | 270 | 100

This Public are hereby cautioned purchasing or dealing in any way with
the above referred share certificates

Any person who has claim in respect of the said share certificate should
lodge such claim with the Company or its Registrar and Transfer Agents
Link Intime India Pvt. Ltd, C 101, 247 Park, L.B.S. Marg, Vikhroli
(West), Mumbai, Maharashtra - 400083 Tel: 022 - 49186270 within 15
days of publication of this notice after which no claim will be entertained
and the company shall proceed to issue Duplicate Share Certificate.

Place: Mumbai Sd/-
Date: 1* May 2024 ZEHRA ASGERBHAI
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by the Board of Directors at their meeting held on 2 May 2024.

year¥ 315.00 crores).
Exchange under Regulation 33 of the SEBI (Listing Obli

website www.ajantapharma.com.

Mumbai, 2 May 2024

Zin Crore
Quarter Year Quarter Year
Particulars ended ended ended ended
31-Mar-24 | 31-Mar-24 | 31-Mar-23 | 31-Mar-23
1| Total Income from Operations 1,054.08 4,208.71 881.84 3,742.64
2 | Net Profit for the period before tax 278.04 1,113.93 152.05 745.25
(before exceptional and/or extraordinary items)
3 | Net Profit for the period before tax (after 278.04 1,113.93 152.05 74525
exceptional and/or extraordinary items)
4 | Net Profit for the period after tax (after 202.72 816.17 122.25 587.98
exceptional and/or extraordinary items)
5| Total Comprehensive Income for the period 196.33 816.98 117.45 602.83
(comprising profit for the period after tax and
other comprehensive income after tax)
6 | Equity Share Capital 25.27 25.27 25.27 25.27
7 | Reserve (excluding Revaluation Reserve) 3,542.09 3,362.72
8| Earnings Per Share (FV of ¥ 2/- each)
(a) Basic-in¥ 16.10 64.82 9.54 45.89
(b) Diluted -in ¥ 16.09 64.77 9.54 45.89
Key information on Standalone Financial Results :
Quarter Year Quarter Year
Particulars ended ended ended ended
31-Mar-24 | 31-Mar-24 | 31-Mar-23 | 31-Mar-23
Total Income from Operations 926.07 3,971.12 848.86 3,411.27
Profit Before Tax 22594 1,096.95 147.96 699.85
Profit After Tax 162.69 807.24 117.21 558.72
Total Comprehensive Income 161.76 804.72 115.82 556.45
Notes:

1. The above financial results have been reviewed by Audit Committee and thereafter approved
2. Board of Directors have approved buy back of its 10,28,881 (previous year 22,10,500) equity
shares, being 0.82% (previous year 2.59%) of the total paid up equity share capital at 32,770
(previous year 31,425) per equity share for an aggregate amount of ¥285.00 crores (previous

3. The above is an extract of the detailed format of Audited Financial Results filed with Stock

gations and Disclosure

Requirements) regulations, 2015. The full format of the audited financial results is available on
stock exchange websites www.nseindia.com and www.bseindia.com and on Company's

By order of the Board
For Ajanta Pharma Ltd.

Sd/-
Yogesh M. Agrawal
Managing Director




